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IN HE 	LLNI HAL HAINI 1' JiVi TRISOHAL 

IJ 	NH,: 	HATI 4  5 	(irJ E0 0  4) 

ORDER SHEET. 	
(see Ru1e42) 

Ah..LLJO1 iNQ 

App! Ic at (s) 	 tdz1i 

Respondents(s)  

Advodet for 3pplicant (3) 
	i1r ,'Y. (ad5V, 

(2 JC 
Advocat for Respondent(s) 	 s//c__ 

\ 

DiTE 	ORDER OFT I-JR TRIBUNAL 

23.10. 0 	present: Hon'ble Mr.Jutice D.N.Chou- 

dhury, Vice-Chairman. 

jei ,fr.tj .giara 1 earnedcounse1 for 

the applicant and Mr.A.L)eb Roy, Sr.CGSC 

for the respondents. 

Issue notice to show cause as to 

why application shall not be admitted. 

Returnable by'6 weeks. List on 5.12.00 

for Admission. 	 r 
' I  

irn 
	 Vice-Chairman 

lote of the Registry 

•1In Lia. 

Ode 
1) 

/ 
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B 
t%24 

•,gup1 	jk 
/jg 9P PG ih %ch$ 

—16L 

• 	•4?7 ' 	
.j 	-, • 	 1C4/01F 

.12.00 

rd 

On the prayer of Mr. A. Deb 

Roy, learned Sr. C.G.S.C. four weeks 

time is granted to enable him.to obtain 

instruction. 

List it on 5.1.2000 for further 

orders. 

Vice-Chairman 

- 
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I ... 
5. 1.2001 Heard Mr.M. Chanda, learned 

counsel for the applicant as well 

CLS-Q 
as Wr.A. Deb Roy, learned Sr.C.G.S.Co 

for the repondentS. 
Application is admitted. Gall 

for the records. Issue usual notices. 

tp( Mr. Chanda has stated that 
this case is covered by a decision 

of this Tribunal rendered in O.A. 
386/99 (Dr. Hernramv. Union of India 
& Ors) disposed of on 27.10.2000. 

List this case accordingly on 
2,2.01 for hearing. In the meanwhile, 

A24
@4j.,bMo: the respondents maj file written 

Ps t 	j iJ 	AL..L- 
- 	 - - 	 ' statement, if any. 

1  

4. 
:..;; ••. 
	mk  

k 	 At 

ViceChairman 

—' --- 

4-?-'-- 	-4--'-i 

4, 
d. 

2.2.2001 	Heard the learned counsel for the parties. Hearing 

(Shillong) 	concluded. Judgment delivered in open courk, 

kept in separate sheets. The application is allowed: 
-p 

No order as to costs. 

Vice-Chairman 

LI 



• CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

No. 287 	 of 2000 

DATE OF DECISION 	01 

(-+1LLON6) 
Dr Smt) Sutapa Sikdar 

PETITIONER(S) 

Mr M. Chanda and Mrs N.D. Goswami 	
ADVCATE FOR T}- 
PETITIONER(S) 

VERSUS - 

The Union of India and others 	
RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.SC. 	
ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON'BLE 

Whether Reporters of Jocal papers may be allowed to see the 
judgment ? 

To be referred to thp Reporter or not ? 

'Jhether their Tordships wish to see the fair copy of the 
judgment ? 

thether the judgment is tobe circulated to the other Benches ? 

Judgment delivered by Ho&ble Vice-Chairman 

j 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.287 of 2000 

Date of decision: This the 2nd day of February 2001 

The Hon'ble Mr Justice D.N. Chowhdury, Vice-Chairman 

J- 

• Dr (Smt) Sutapa Sikdar, 
Working as Senior Medical Officer, 
29 Assam Rifles, 
Kohima, C/o 99 APO. 

By Advocates Mr M. Chanda and Mrs N.D. Goswami. 

- versus - 

I. The Union of India, 
Through the Secretary to the Government of India, 
Ministry of Health and Family Welfare, 
New Delhi. 

The Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 

The Director General of Assam Rifles, 
Headquarters, Shillong. 

The Deputy Director (Admn.), 
Assam Rifles, 
Shiillong. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Applicant 

Respondents 

QR D E R (ORAL) 

CHOWDHURY.J. (V.C.) 

The issue relates to choice posting of a Medical Officer of 

the Central Health Service from the North Eastern Region to a place 

of her choice after completion of her tenure posting. The applicant 

was selected by the Union Public Service Commission in the year 1992 

for the post of Medical Officer. The applicant was initially appointed 

by the Ministry of Health with retrospective effect since she joined at 

Assam Rifles Training Centre at Dimapur under the Director General of 
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Assam Rifles. Thereafter she was posted to Diphu and after three years 

she was transferred to Kohima and she joined there persuant to order 

dated 16.6.1998 and posted at 29 Assam Rifles. In the meantime, the 

applicant was promoted to the post of Senior Medical Officer and she 

was at the time of filing of this application working under 29 Assam R ,ifles 

Kohima. The applicant, relying upon the Office Memorandum dated 

14.12.1983 issued by the Government of India, Ministry of Finance, 

Department of Expenditure, claimed for being transferred to any choice 

station posting and for that purpose she approached the Departmental 

Authority. Failing to get any positive response from the authority, she 

moved this Tribunal by way of the present O.A. 

Mr M. Chanda, learned counsel for the applicant submitted 

that this case is squarely covered by a number of decisions rendered by 

this Bench in O.A.No.213 of 1999 disposed of on 7.1.2000, O.A.No.210 

of. 1999 disposed of on 30.3.2000 and O.A.No.386 of 1999 disposed of on 

27. 10.2000. 

 Mr A. Deb 	Roy, learned 	Sr. 	C.G.S.C., on the 	other 	hand, 

submitted that the applicant is not covered by the O.M. dated 	14.12.1983 

and therefore, the earlier orders of this Bench is not directly applicable 

to her. Mr Deb Roy also. submitted that the applicant is presently serving 

at Assam Rifles and Assam Rifles is facing acute shortage of Medical 

Officers. In the circumstances, it would be difficult on the part of the 

respondents to release the applicant and place her in her choice posting. 

Mr Deb Roy further sumitted that Tribunal in O..A.No.46 of 2000 filed 

by Dr Girindra Roy, SMO, turned down such plea of choice posting. Mr 

Chanda, however, submitted that, that was a case where the applicant - 

belonged to the North Eastern Region. Therefore, that case is not applicable 

to the present case. 

I have given my anxious consideration in this matter. The 

Government had laid down a policy for posting officers from outside the 

North Eastern Region. The applicant is a person who had been selected 

in All India Competition and posted in the North Eastern Region. She 

has worked in in different stations in the North Eastern Region for about 

seven...... 
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seven years. Since a' Government policy is there, this policy is to be 

adhered to justly and fairly by the authority. The applicant fulfils the 

conditions for choice posting. In my opinion, this is a fit case in which 

the respondents are required to consider the case of the applicant for 

choice posting as per the rules and Government instructions. Accordingly 

the respondents are directed to consider the case of the applicant for 

her transfer from the North Eastern Region and posting at a place of 

her choice, as early as possible, preferably within three months from the 

date of receipt of this order. 

5. 	The application is accordingly allowed. There shall, however, 

be no order as to costs. 

D. N. CHOWDHURY) 
VICE-CHAIRMAN 

nkm 

- 
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- 0uwaht1, 3ench 

in the Gentral Admthistrative Tribunal 

Guwahati Bench at Guwaha -ti. 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985 ). 

Title of the aiit 
	 o .A • NO 	 /20 00 

Dr.(Smt) Sutapa Sikdar 	00*0000 	 Applicant. 

-Verts- 

Union of India and others 	 Besponden -ts. 

INDEX 

LU2• Annexure hicu jars 	 rage No 

- 	Application 	 1 - 12 

- 	Verification 
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30 	 1 	Letter dated 5.5.94 

40 	 2 	O.M. dated 14.12.83 (gxtract) 

50 	 3 	0 4. dated 22.7.98. 

6 • 	4 (series ) 1epresentation dt. Sept'97 	
_b -2-I 

5 	Representation dated 4.4 .200 0  

6 	Forwarding letter dated 7/8.4.20 00  12-5 

90 	 7 	Forwarding letter dated 18.4.2000 94 

Piled by 

N b 	- -- --i 

Advocate. 
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In the Central Administrative Tribunal 

Guwahati Bench at Guwahati. 

( An application under Section 19 of the Administrative 

Tribunal Act, 1985 ) 

BET WEEN 

Dr . ( &nt) Sitapa, Sikdar 

Ijife of Shri B .K. Paul 

1c orking as Senior Medical Officer 

in 29 Assam rifle 

Kohima, 0/0 99 APO. 

Applic. 

1. 	The Union of India, 

Through the Secretary to the 

Government of India, 

Ministry of Health and Family Velfare y  

New Delhi. 

 

The Secretary to the Government 

of India, Ministry of Home Affairs, 

New Delhi. 

The Director General of Assam Riflest 

Headquarters, Shillong- 793011. 

The Deputy Director ( A djrn.) 

Assain Rifles, 

Shillong -11. 

 

3. 

Gt 

 

00*0*90 	 espondei. 



DTAIL$ OF ALICATION. 

Tarticularsoforder(s)ainst which this 

application 	: 

This application is made not against any parti-

cular order but praying for a direction to the respondits 

for transfer and posting of the applicant in her choice 

stations namely CGHS New Delhi ( Gurgaon )/G.N.C.T. of 
Delhi/C..H.. ICampur in teis of her option dated 4.4.2000  

in the light of the Office Memorandum issued under letter 

No.20014/3/83-1.IV dated 14.12.83 issued by the Govement 

of India, Ministry of Finance, New Delhi and also in terms 

of the aibsequent O.M. dated 1.12.1988 and 22.7.98 issued 

by the Ministry of Finance, Department of )xpenditure. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this Hon'ble 

Tribunal. 

Limitation. 

The applicant declares that the application is 

within the limitation prescribed under section 21 of the 

Administrative Tribunals Act, 19 8 5- 

Pacts of the Case 

-4..l. 	That your applicant is a Oitizen of India as such 

d 31r trV be i entitled to all the rights and protections and pri- 

SEP 1vile s as guaranteed under the Constitution of India. 

J1 
	/ 

U 
	 t6 V44 4-\~ 
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4.2. 	That the applicant was selected by the Union 

Public Service Commission in the month of January/February 

in the year 1992 for the post of Medical Officer • The 

applicant was initially appointed by the Ministry of Health 

with retrospective effect as because she was joined on 

20.1.94 in Assam Bifles Training Centre at Dimapur under,  

Director General of Assam Rifles, Shillong. Thereafter 

she was posted to Diphu after one and half year and stayed 

there for three years. Thereafter she was transferred to 

Kohirna and joined there 0 .M. dated 16th June 1998 and 

posted to 29 Assam Bifle. It may be pertinent to mention 

here that in the meantime the applicant has been promoted 

to the post of Senior Medical Officer and presently she is 

working under 29 Assam Bifle s, Kobima, c/O 99 APO. 

Copy of the letter dated 5.5.94 is annexed herewith 

as Anneure - 1. 

4.3. 	That the applicant states that the Government 

of India, Ministry of Finance, Department of Expenditure, 

granted certain improvement and facilities to the Central 

Government Civilian Eaployees who are posted in North 

Eastern Region vide Office Memorandum No. 20014/3/83 - .IV 

dated 14.12.1983 isated by the Government of India, Ministry 

of Finance, Department of Expenditure. In terms of the 

office memorandum referred above the Central Government 

-TTTITT CLvilian emplàyees who are saddled with All India Transfer 
timitr&itIqe TrJbnd1 

L ability are entitled to choice station posting. 	In 
?2 	ED 7933 

• a cordance with the Office Memorandum dated 14.12.1983 
11 -;t•t 

Guwahati 

	

. 

 

Isued by the Ministry of Finance the Central Government 

employees who has rendered more than 10(ten) years 
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service is entitled to choice station posting on corn-

pletion of 2(two) years of fixed tenure in North Eastern 

Region and those Central aovernment employees whose 

length of service is less than 10 (ten) years are enti-

tied to choice station posting on completion of 3(three) 

years of fixed tenure in North 3astern Region. The 

present applicant has already completed more than 5 years 

of service in North Eastern Region under the Director 

General of Assam Rifles, Ministry of Home Affairs, there-

fore the applicant is entitled to be posted at his 

choice station on completion of his fixed tenure service 

in North Eastern Region. The relevent portion of the 

Office Memorandum dated 14.12.1983 is quoted below : 

Nathiect : Allowances and facilities for civilian 

employees of the Central Goveiiment 

serving in the States and Union Terri-

tories of North Sastern Region r 

improvements thereofe 

The need for attracting and retaining the 

the services of competent officers for service 

the North 3astei Region comprising the States 

r nio t tiv Tr ih 

.i 

Contd... ..5 
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of Assam, Meghalaya, Nanipur, Nagaland, Tripura 

and the Union Territories of Arunachal Pradesh 

and Mizoram has been engaging the attention of 

the Government for sometime • The Government 

had appointed a Committee under the Chairmanship 

of Secretary3j. Department of Personnel & Adminis-

trative Reforms, to review the existing allowances 

and facilities admissible to the various cate- 

gories of Civilian Central Government employees 

serving in this region and to suggest suitable 

improvements, the recommendations of the Committee 

and the President is now pleased to decide as 

follows : 

ii Tenure of posting/d . 

There will be a fixed tenure of posting of 

3 years at a time for officers with services of 

10 years or less and of 2 years of service at a 

I 	 time for officers with more than 10 years of 

service. Periods of leave, training, etc* in 

excess of 15 days per year will be excluded in 

counting the tenure period of 2/3 years. Officers, 

on completion of the fixed tenure of service 

mentioned above, my be considered for posting to 

a station of their choice as far as possible. The 

•, period of deputation of the Central Government 

1? - SEP 

	

	 employees to the State sAlnion Territories of the 

North Sastern Region will generally be for 3 years. 

-• '--- -- 
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aich can be extended in exceptional cases in 

exigencies of public service as well as when 

the employees concerned is prepared to stay 

longer. The admissible deputation allowance will 

also continue to be paid during the period of 

deputation so extended.' 

Therefore in terms of the Officer Memorandum 

issued by the Government of India, Ministry of Finance 

dated 14.12.1983 the applicant Is entitled to be repatria-

ted on completion of his fixed tenure as I well as the 

conditions laid doi,i in his offer of appointment Letter. 

The Office Memorandum was issued with the object to 

attract and retain the Central Government Civilian Officers 

having all India Transfer Liability for rendering service 

in the North Eastern region. Therefore the special ineen-

tive has been granted by the Government for the Central 

Government Civilian employees, who hage completed their 

fixed tenure posting making them entitled to get the fruits 

' of the Office Memorandum dated 14.12.1983 issued by the 

Government of India, Ministry of Finance, Department of 

Expenditure. The Government of India, Ministry of Finance 

have also issued a revised order in the recent past in 
II 

this regard vide O.M. dated 22.7.98 on the same terms 

and conditions as laid down in the O.M. dated 14.12.1983 

issued by the Ministry of Finance, Department of xpen-

ditures, New Delhi. 

Copy of the O.M. dated 14.12.1983 ( extract) and 

np 
- 

f +h 	OJvI. ,R iZ1 92J7...QF 	 _u-q 	 44, 
- J 	 44 

p !same re marked as .Annexures - 2 and respective. 

r 	: 
I 	•- 

1 	 - 	 - 



4.4. 	That your applicant begs to state that after 

-.4, 

her posting under the Director General of Assam Rifles, 

the applicant submitted her first representation in 

September 1995 for consideration of her choice station 

posting namely CGHS Delhi. After receipt of the said 

representation they have informed the applicant that 

her case would be considered only after completion of 

I 	3 years of service. Thereafter the applicant submitted 

another representation in the month of September 1997, 

addressed to the Secretary of Painily .elfare, Government 

of India, New Delhi, with a request for her posting at 

• 

	

	Gurgaon Delhi. The said representation was duly forwár- 

ded by the authority also • The applicant already corn- 

• 	pleted 3 years of service in Assam Rifles in the month 

of January, 1997. She has also stated in the repre-

sentation that she has a ailing father-in-law at Gurgaon 

and there is no one to look after her ailing father. 

It is stated that by this time the applicant 

completed 6 years of service in North astern Region namely 

1 	 Dimapur, Diphu and Kohima and she has already submitted 

her options for choice station posting in her represent- 

in September 1997 but till date no action has been 
r 	 ,. 

r 	 9itiated by the respondents for consideration of her 

	

2 SP 'L 	txensfer and posting for choice station inspite of her 

seLrai remainders. In this coection it may be stated 
1310  

that as per the Office Memorandum dated 14.12.83, the 



the applicant is entitled for her choice station posting 

immediately after completion of 3 years of service in 

North Eastern Region ',.4iereas the present applicant has 

completed more than 6 years of service in North Eastern 

Region and thereby she has acquired a legal and valuable 

right for consideration of her choice station posting 

interns of her option exercise through her application 

submitted in September, 1997. 

Copies of the application are annexed herewith 

as Anneire - ,4 	series. 

4.50 	That the applicant beg to state that there are 

large number of Medical Officer working under the Ministry 

of Health and Pamily Welfare in different regions of the 

country therefore it is obligatory on the part of the 

respondents/administration to implement the office memo-

randurn dated 14.12.83 strictly in letter and spirit by 

posting other Medical Officers who are sim serving in 

other regions on rotation basis to enable the officers 

who are serving in the North Eastern Region on fixed 

tenuar basis under the Director General of Assam Rifles 

who were posted by the Ministry of Health and Family 

Welfare otherwise it gould be violative of Article 14 of 

the Constitution of India. 

-, 
4 s 	4 .6. 	That your applicant fxrther beg to state that 

as ier earlier representation did not yield any result 

. j .-recently on 4th April 200 the applicant submitted another 

representation addressed to the Ministry of Health and 
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Family Welfare,Govb. of India, New Delhi to give them 

again option of the choice station posting namely C.G.H.S. 

New Delhi /Gurgaon/G.N.C.T. of De1hi/C.G.H.. Kanpur and 

the said representation was duly forwarded on 7/8th April, 

2000 to Headquarters, Naand Range (Sou:h) Assam Rifles 

C/C 99 APO by the Manlor commandant. Her application 

also forwarded on 18th April 2000 to the Headquarters 

Inspector General, Assam Fifles (North ) C/O 99 APO by 

the DIG Assam Fifles. He has also stated in her repre- 

sentation that she has a 12 years son and now he is staying 

with her in-laws, vho are very aged and has chronic illness. 

. copy of the representation dated 4.4.2000 and 

forwarding letter dated 7/8th April, 2000 and 

18.4.2000 are annexed herewith as Annexurej, 

6and7respecti3ey. 

4.7. 	For this application is made bonafide and for 

the ends of justice. 

5. 	Grounds for relieZ withlegal provisions. 

5 .1. 

rtb. 

2 	
/ 

U(a4 3ene, 
-..... 

For that the applicant has completed more than 

6 years of service af in Assam Rifles in the post 

connected with Defence of India in North astern-

Region. 

r that as per appointment letter of the appli-

cant the applicant is liable to serve Assam Rifles 

for a period of 4 years to the post connected 



5.3. 

5.4. 

-10- 

with Defence of India. 

For that the applicant is due for repatriation 

to Central Health Services Organisation under 

the 1tinistry of Health and Family Welfare, 

Government of mdi a. 

For that the applicant has completed 6 years 

of service required in terns of his appointment 

letter as well as the criteria laid doi by the 

!1ni stry of Pinan Ce, Deptt • of Rxpenditure for 

choice station posting in O.N. dated 14.12.83 

on completion of fixed tenure posting for 

2/3 years. 

5650 	For that the applicant has already served kzxe  

bard areas in Dimapur, Diphu and ICobima for last 

6 years and therefore she is entitled to be posted 

to her choice station on transfer from Assam Rifles. 

5.6. 	For that the representation of the applicant has 

not been considered by the applicant. 

5.70 	For that the applicant has acquired a legal and 

valuable rights for immediate transfer after 

completion of 6 years of service in North Eastern. 

Region in terms of O.M. dated 14.12.834 

1 

j 	 Qv 
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Details of remedies_exhausted. 

That the applicant states that she has no other 

alteinative and other efficacious remedy than to file this 

application before this Hon 'ble Tribunal • Representations 

through proper channel were athmitted by the applicant but 

no action has been initiated by the respondents till finding 

of this applioation. 

Matters not Previously filed or tending with 

The applicant further declares that she has not 

filed any application writ petition or suit regulating the 

matter in respect of .nich this application has been made 

before any court or any other authority of any other Bench 

of the Tribunal nor any such application 'writ petition 

or suit Is pending before any of them. 

6 1 	Belief soht for 

Under the facts and circumstances stated in para -

graph 4 above, the applicant prays for the following reliefs: 

841 	That the respondent No.1 be directed to issue order 

of transfer and posting in respect of the applicant 

in the light of the office memorandum dated 14.12.83 

' sc 	ised by the Ministry of Finance, Department of 

xpenditure to the choice station posting intes 

of her option dated Sept,7 namely C.G.H.. 

New Delhi (Gurgaon)/G.N.c.T. of Delhi/C.G.H.S. 

Kanpur with immediate effect. 

--'h 
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8.2. 	To pass any 6ther order or orders as deemed fit 

and proper under the facts and circumstances as 

stated above. 

8.3. 	Costs of the case. 

Interim_Relief .1ryed for 

Pending disposal of this application an observa -

tion be made that yaxdtMgxaj pendency of this application 

shall not be a bar for the respondents to Issue transfer 

and posting order in respect of the applIcant in terms of 

the option submitted to the authorities on Sept'97. 

•.•.•... . •. • •II•.I. •. •. •. S. 50 

This application is filed through advocate. 

tulars of the I.P.0. 

No. 
 

ii. 	Date of Issue 	: 

issued from 	: G.P.O. Guwabati. 

iv. 	Payable at 	G .1 .0 • Gt,ahati 

12. 	List of encloswres : 

\• 	
s stated in the Index. 

verification........ 

(~ 
J,-P -, ~~ 
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I 2j_I_Fj_CAT ION 

I, Smt &tapa Sikdar wife of Shri B.K. Thul 

aged about 37 years Senior Medical Officer posted at 

29 Assain 1ifles 0/0 99 A.I.0. Kohima do hereby verify 

the statement made In. para. 1 to 4 and 6 to 12 are true 

to my 1nowledge and those made in paragraph 5 are true 

to my legal advice which I believe to be true and I have 

not appressed any material fact. 

And I sign this verification on this /2th day 

of 	 . 2000 at Gu wahat 1. 

su Va 
	

Signature, 

S 
q t 
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(To UE i'UDLX i)ti 	1 	 2 Of Th G:L OF IrnIh) 

Uo.1.1)O25/116/92.I.I 
covcrnri of India 
Ministry of iith n1.1':3 Fa'ily Wft1fre 
(Uepartnent of 	th'I 

ew Llhi, dated 2f Mayo  94. 

On the recommonclations of the Unlofl t'u1ic service 
Commieion, the tri:t in pleased to aDoint Ur, (nt, ) utip 
tkdet to the Mudical officers Grade of the Cantral. Iealth 
erviee in the 8ctle ofpay of i,2200752800.u..100..4000, 

in e temporary CcpCtty atiel La poi heir as Heic*l ULficcr 
Under Director Jenatat, t:a £.iLlc., :Jhiliorsç with e1fct 
from the forenoon of 20.104, 

(u.K. cnMv) 
U1T)]K 	CT?fl'i TO THT CC)VT. OF flDIA. 

To 
The Gen.rtt1 	njt'r, 
Govt 0  of Inlia Press, • 	
Faridabad. 

Cofly with a copy of the (i) saumption charge report of 
Dr,(Mr,)sutap 	ikdr and (ii) a copy of t1le offer of 
appointment to tjio officer vide this Miniatry'zi letter of 
even number datod 24,12,93 indieatjucj tho terria end conditions 
of her appoint:nt forwardud to the Pay and Iccounts Officer, Wa Director General, Assam Rifles, Shillongp The officer 
has been medically exinin arid declared fit for Govt. 8ervice 

• 	ier charactor and entecejents have been verified and found 
• 	 Satisfactory, 	e has also furni1d a &'claral:j.)n aj)C)Ut 

• 	 maritI itatus which J-3 in order. The detu of birth of 
• 	 Dr. (tr,)utapa Sikdar is 2.3.63. 

/ 
(U.K. Cf J1.) 

TO T1 GOVT. OF XNDI1. 

Coy &13o forwarcledfor information and necessary action tos- 

The Sacretary, Union Public 3ervice Commission, Dhopur 
House, Shahjahen koed, New Delhi w.r.t. their letter No.F.1/ 	: I 618/91-fl,I. dated 31.3.92. 

Director General, )\sam Rifles, Shiliong. 

Dr. (Mrs.)sutapa Sikdar, C/o tir.O.K. Pal, Room No.6A, 
9th FlOor, Common llour;e, 2, G.c. Avellue, Clcutta_13.(E,.fl0 

3211) ciiS.xi .Section/CtiS., V Section. 
UotifjcaUofl folder. 	 - 

(:au, Bift PEnrLo) 
SCCrtoti I)FFICER 

f4, 

--' N. 



20014/2/8 3/E. 
eim1t of India 
Listry Of Finance 
?artmelt of 	fldita 

New Delhi, the 14th 

_C 	

: * 

$ 1lonce and facilities ibr civilian em3-oyeéa oi 

the Cent!l Gove1m1t 8erving in the Stats an 

Union TerritOr 	of Iorth ste1 

thereof. 

¶ihe need for taCting ad etainjig th1 se±.0 

of competent 0fficers for 5ervice 	
the No 

gion compsg the States of 	
Megha ya 

}Tagalafld and 14.tzoi has be engaging the 

G ime. 	ninien Govet 
ovextmeflt for some t  

Conimittee under th ChaililiaflehiPOf Sec retaT?., DS1 

of FersOm1l and Adinisttive Ttefo1Ls, to evie 

xistiflg allOCe8 and fScilities adniissiblf to ii 

categOIe8 of Civi).iaX COfltTOI Gove1ment m)1oyeeS 

in this region and to iggest iitablG imp emert 

recoThti015 
of the Committee have be 

considered b the Gove3iment and the resi1t is 

pleased to desideas follows 

• i) ___ 

mere w111. be 
 a fixed tenure of postifl of 3 

a time for officers th service of 10 yeas of 1t 'i1 

of 2 years at a time for officers itb mo than 

of service, eriods of leave, -ainhig, et4.. in 
	r 

I : 



I 

I 
1t- 

/ 

of 15 days per year will be excluded in o'oun-ting-th( I i, tent1*: 

period of 2/3 years. Officers, on completion of th iixe4 

'tenure of service mentioned above, may boonsidere1 for 

posting to a station of their choice as far as pos4ble4 

qhe period of deputation of the Gitil Government 

employees to the StatesAlnion Territories of the Notb 

ste721 Region, will genefly be for 3 years 1aich can be 

extaided in exceptional oases in exigiOies of public 

as well as vhen the eiiployee concerned is prepared to sa 

longer. 	e admissible deputation alloziCe wil). Elso 

to be paid dwt.ng the period of deputation so extended. 

ii) 	ightge for Oentzl deputatiOfl/tmininé abro44 

andSpecial mention in con!idt22iS' 

XXXXXXXXXXXXX 

ii i) 	pec ia1(y) iic 

Ceitml GovernmEnt civilian employees who have all 

India TMnsfer Liability Will be granted a Speoial (]Xy 

AllonOe at the rate of 25 peivait-.of basic pay 

a oeilln of Th.400/ -  per month on posting to, any 

in the North Istern Region. 3iob of those eiplo4ees t 

exempted f rom  payment of Income Mjx  will., however not b. 

eligible for this Special(mty) Jllonce. Specia (ztyr 
Allonoe will be in addition to any 6pecial pay 	

prë1' 

DeputatiOn(]tY) A.11owance already being dmzi ibeo it 
the condition that the total of aich Special (irtk) A.l]

no  
plus Special pay/deputation(]Alty) l].once 

1i will 

exceed Rs.400/ .M. Special A.11oance ].ise Special 

satory (BIote Locality) Allowance, Ooistmotiofl Allowa*A 

and Project Allowance will be dmuX1 separately. 

XXXXXXXXXXX 
	

Sd/- S.C. MAtAJ 
Joint Secretair to the Govme1 

XXXXXXX) 
	

India. 

t.Ic 
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	 F. No. 11(2)/97E 11(1)) 

1/ 	 Govornrnot of trdIn 
Ministry of Fiiinnc:o 

I,! 	 . 	
1)t,iitinO,il ol E.pasJi,tin 

NowD&Ii, t)Mod July 2!, 1998. 

VI • 	 .. I 	 OFFICEMEMOflANDUM 

I t4)JnUU A/Innsicos nni Special rricififies for Civilian E:ipk,ynn o,.t,nCo:,tnI Gov,uic,'t uitvi1Ig in (lielt Sln(es 
and Union 1•oiiitiij.c ol flu' Nost1,.FnIn,,) I?gkii mid h tim AiuLinin, & Nicobnr nndLak.slrndiveep Gruup. 

. of 1!3nds — floco:nsmwdaiions of the FilIIi Central Pay Conwnission. 	. 

Willi it viow to ifittaclirig and ivaicing corupelont officers for seivico ill Itrn Nor1l.EasIern:flegion;conprjing 
U'' t4'IIUoliQG of Arunaciwl PredeshAssarn, Maniiur,  Meghalaya, Minain, Nagaland and Tripura, ordos were 
ltisuo'l In this Ministrys 0.M., No. 20014/3183.iV dated December 14. 1983 extending certain eUowanes and 
jilhos.fuchiUos to the Civilian Celitrol Government employees swvirgin this region. In terms ci paragraph 2 hereof 
tliusn tndars oilier limn those contained in pamgroph 1(iv) ibid. were nkb toapply rnutnlis rnulnruii.c to tlinClviinr 
tonliil Govorninnnt nmploynos IKIslod to the Atidnitian & Nicolinr Islnnds. iliose wore lurthnr exleridrI to the 
:otnw$ Govenunont employees posted to the Lakshadweep islands In this MinIstry's 0 M.bf evennumhrr-t1nled 

Mmcii 60, 1984. The aliowances and facilities were further liberatised in this Ministry's 0.M NO. 200141 16/(lR/E.IVI 
(I 11(11) 1.1(110(1 Decwnbnr I • 1988 and were also extended to the Central Govrimmont -empInyrier posted If) tito Nilh 
tnsterii Council when stetioiw'rJ iii the Noilli-Ensiorn I legion. 

2. Thu Filth Control Pay çominissioii have motto certaIn rncoirii.pciwi:flirnm SI la!jrmil III Ittitlior iiiquorn.unts 
lii hut ttllowancesnnd_fnr_iliIiasndinksihilo to the Ceitirni (3ovouiritant ouq)toyqes. hicltuiing Olhicers of the ll'lndia 

orvkuft, posted in iho Noithi.Eastern flegion 1 hey have further recommended that these may also ho oxhndnd to 
fjuo Ohhthrni Government ornployoos. Including Ohhicors of the All India Services. -posted In Sikklrn. The 
ttcouiulnondnIions of the Commission have been considered by the Government and the President is now luased 
kj dam1t1e as follows: - 1111 . . . . 

(I) lonuro of Posllng/Dopuintlon  
Ilia provisions in regard to tenure of iostingldeputation contained in this Ministrys 0 M. No. 2001 4/3/03- 
Fly dated December 14.1983, read with O.M. Np. 200 14/16/8G-E.IV/E.Il(B) dated December ', 1988, 
smut continue to be applicable. . . . 

(Ill Woiqhuingo for Central Doputatlonsltrnlitlng Abrond and Spoclnl Mention In ConfidentIal fla 1corcjg 
I liii iivlIoti couilninod in this Mittichy's O.M. No. 2001 4/3/83.EIV tInted December Id, 1983, read ithO.M 
t'p.-20014/116186.E.IV/E.11(0) dnlccJ December 1, 1986, shall conlitnmo too applicable. 

Special (Ouly) Allowance' 	 ,. 	. 	 S 	 .• .. 
Ut'u thai (aveuitineiul Cvihitiii euii tictyces having no Atl Ii uiin lmansfer I_lability" nnd.posted to the EItocilteci 
lamiltorios II! thin North-Eastern flegion shall be granted the Spocial (Duty) Ahlownncn at Ihe retool 12 5 p 

of thr> tinslc pnynrproscriimd In this Ministry's O.M. No.:200l4/I6/80-E.lV1E.lh(L3lntcd t)n9untthr l 
1900. but without any ceihig ott its qunittuin. In other wends. tim ceiling of us 1,000 per motills cliltanily lt 

teU1oIangorbe-Bpplb4e ond the c'onditionthatihte egqregale ofliw Special'fDuiyI Allows/to pIü 
S.ecnr4 Pay/Deputahon (Duly) AlIowanc mf any will not exceed fls I OOQernonthioe pnsr 
with QLertetrns wd onthuonsgoveiung the gran4 oI thus Aflowanca.shal&. howvóäeIa by 

f'o'nurrMay 	fl, 

I:nvornutuont Civilian emidoyoc having an "Alt bidia Irauusler I..iatuilily" and posted La serve in the Autdanrn!1 
& Nicobor and Lakshadweep Groups of Islands are presently eu1ied to an island Special Allnikan6ki fl 
vnmying rates In Hall of lito Special (DulyjAhlownnuco odmissibtoin the Norlh'Enstern flogion. ThisA lowno 
thrill car>IiIiuo hobo admissible to the spodllieci category ci Central Government employees alt >e.snrne 
lutes as prescribed (or the dillerent specified areas 1111110 O.M. dated May 24, 19119, but without nçry ceiling 
nil lie quantum. TitisAflowonce shall also liencelotili be termed as Island Special (Duly) Allowance. epruriio 
inlilurS lti regard to this Allowance have been Issued in this Muiiclmy's C) M Mn. 12(1)/cutE 11(11) (lnilnrt .Pul!y 

(III m'tillnui is nlr.o invitoti in liii'; COtuI>l'>etiOtt to the chatihicaleny omolnis contained In this Ministry's ) A tin. 
I I I I)/flri.E.il(fl) doled Jannunty 12. 1 106, which shall Cnnitiniun to tin applicable not only in rnsinu of th 

1 :41111ml Oovenuinuntnnunploynos poclini to Sun VO In the Nnmllt.Eoslemnu Itnç;km but rtle.0 ho those nlhtl k 
liii, vu iii hi Anu_k:lm,T 1 f. Nicolian and I nikslnndw(iOIi Grot:ic of li;lomitls 

-. 	 •-n 



) Spoclal Conyonruitory Atlowrjnces 	 - 
O,ders in repaiti to r'viirii at tire rates of various Special Cost erisniory ABown,rses, sr.h sic 11011100 

Locality Aiiawrrn r, t, I Ciii 	In Aiiuwnu ,c,, ii it ml Ar on Ailpwsu u: n, C i i1liponile lull Cui i q icr inI Siry Al I( iwnhtco 

etc., wiricti are to;ntion•speciiic, have eithnr heon separately kstu -'d or are under isun base 

Oovnsninc,ii (lNr.iotms oil ii ri te.cninmondalintin of the Filth Central Pay Co,nrnissinn relahiny to lhinri 

nhlownnces TliCcfl Otd('1S sitaR apply to thin eli9iblo Cnnlinl Gove,nme!rl employees pasted in tire- spocihiOsi 

locnhiIis in the Noitls•srstetii lleyian. Asidatnan & NicoLrr Islands and Lakshadweep Islands, depasKin9 
on 11w area(s) of their posting and subject to the observance of the terms and conditions speciliei lhscron, 

Such of those employees who are o,shiiled to the Special (Ptilyl Allowance or the Island lsPef mat Dul 

Allowance shnfl also be entitled, in addition, to the Speial Compensatory Allowance(s) as adnrissibio to 

them in terms of these separate orders. 

Centi at Government employees entitled toSpecial Compensalomy Allowances, separate orders lrsrespect of 

which are yet to bo issued, w i ll continue to draw such allowances at the existipg rates with ref erelce to fle 
'notional' pay winch they would have dsawmm in the npplicbiø pre.rnvlsedscaies of pay but for the introduction 

of the couessopdiisg movsod scabs till the tevis orders are Issued on the basis.of the iecommatdatiQPB dl 

11w Fifth Central P8y Commission and tire Government decisions thereon. 

T swelling Allowance on First Appolnimno itt 	 - 

Tho existii1cJcoItcnsiotms as provided its tiiis.Mitsistry's O.M. No.2001 4/3/83-E.IV (Iated F)ecnmbrr 14, 1903 

tutU fustlsnr litmmahisod in O.M. No. 200141 tc'06.E.IVIEIl(B) dated December 1, 1908, shah cotiçintsa 10 

IilslihlCmIiIlfl. 	 - 	

0 

b) lrnvohihmsg Allowonco for Journeys on 1 rnunstor Road Mhtongo for Transporiatlon of Personal Etlqcts 

on Transfer; JoIning Time with Loavo 	 . . 
itne existing pmoikIons as contained in this Ministrys O.M. No. 2001413/63E,tV dated Docorisbr 14, 1901 

shall continime.lO be npphicatile. 	 . 	 . 

(vbh)Lonve Tr'vol ConcessIon 	 - 
Its terssss at the axictiiiq provkirrmic as rriurtsirrit ill thic Minictrys() M 'No. 20014/8E.lV dated UocombO.f 

14, 1903. tIm kiliciwimig opliomms nm nvaiirmhmlo to a govorinmeist etvimr1 who leaves his lansily hahmht'rd 
of ths rld 	- 

headquarters or another sobecied place of residence, and who hasnot availed oftransfertraveihinA!lOWflflC0 

for the family - : 	 •. 	
.. . 0,; 

(a) hIre govoristiremnt servnmrt cars avail of use leave Iraval concession for journey to tim Hoirmo Town ohon lii 

n bl;k porkxJ of two yeats under the normal Leave Tmnval Cum,r.nsloti fluios 

on0 
(U) its lictl thor as d. ii so cjovnm rim trim ii semvas it cats nvnul of time lacihily tnt. I iiiti&rilh/horOlf In I ravel once a 

frosts thin stohiOsi of postim my to tire Homno Towmn or time place where tIme family Is roSi(litrcj Amid for thie-1rn'mstIi 

restricted only to time spouse and two dependent children of age-up to 18 years in respect of sosan 

up lo'24yenr-s in respect of daughtorsi also to travól ónco'a year to visit the gover'nIlleflt spry tint BI ItI 

station of posting 

These special.proviSionS stroll continue to be appiicable. v - 	- - 	- 	- .. 	-- 

In addition, Central Government employees and their families posted in these teritories shalt 	entitledt 

avail ofihe LeaveTravef Concession, in emergencies. on!wo additional occasions during their ntire sArvic 

career. This shall be termed as Emorgoncy Passage Concessiofl arid is intended to enablt Itre Centri 

Government employees and/or thoir families tspouse and two dcpôndant chlldrenl to travel either totIe 

home town or the station bt posting in an ernergoncy - This shall be over and above the norma entitbeyrah 
of the emplpyeos in terms of the O.M. daied Decembdr 14 and the Iwo additional passaos umr ii ml 
Esneryncy Pssngn Qomicossloms shah tn vniod of by tire esslitiod mode rind class of travel s 

ntlrnLcr,ihô 

undor the normal Loave Tmnvoi Concession flrmin., 
 

Immmthsor. is, s,mrsihifii'mitiismi & thin onmiome crrtmtnumsr'd its limits f'viimrictry'r' CM No 2(1014/1(/( .lV/c!hl(lt) dairil 

f)ncnsmm1iVf t. l'mItlt. ()lilcsii 	mlmnWbmrtl tiny of ttn t3,O0 mind &mnvf) nmmrf llmnhr t,msmiiiit'i. I '- r'isms 	rsssd 

dopomrdenl chriIdsn (nip to 18 years in 'ncpocl of sons and rip to 24 years ill respect of dnuhrtemsI nlil 

perniiihod to Itavol by air on Leave Tm.ol Concession between Ag RiaJAiZawVlrPPhaVtI an! dshs1r 1
*11 

the Womth East nsd Cnlcsmtln and vien vet sri: trmmlwoen Port flair In thin Andnmnn & Nicobnr fibanmk 
C&cuttafMamhmflS cmvi vo vamsa; nmrd hr.'Iwswn Kavaratti ms hIm Lnksbnadwarip Islands rind Cnchin nut vrm 

voma. 



.. ,..t 	
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(v) Cliikiioit Education Altowitico and Hostel Subsi(1y 

lilt. 	xi tuiq imvi isi, 	t 	iil 	iiillti Muii iiy r C) P1 liii 	iI)l (11 i 	IV ii ils ii Uuc fflthOf ii tOLli 

.it.tIl 	Ii Iii: 	i. il lu 	I lu, itt'. i.t 	hlllitilI LcIutiIti ti Al ..'..ii. 	.'.i 	I 	ti:I thIhl.kiy ii vii 	Leon 

vised m thu U'1ai netil ol leiutinCl & 1iaiiiiiij QM. Pj. ' lot 1It/'JFL.I( 	llusv,iiie) 	iii tJii1ij l,
11 

.1LlO. (Ito Allowance and Stttmtly sIiiIl he payublu 	•tiu tevitud iitpiithly ties ul fls IOU arid 'It& 30U 

i.31vuly put child. 

(lx) ilotuntion of Govoriusiulit AcconuuodatiOii at the Lest Station of Postiuiy 

1 it. Luly ut it.tei itn of (.ovu itt it.nt a..coIitlIdull0il at the last station of potiug by the Cci itiuf (ov trinei 

uittluyt.cs posted to the .pcilwd twiitoiies and whose I tiitii.s COUIU1UU to stay 1I that station Is 

fi 	
in terms of the orders contained in the erstwhe Miuistty of Woiks & Housing O.M. No. 12O35i24I77Vót. \l 
dated Febtuary 12, 1984, as amended haiti time to tii. This facility shall continue to be available 	(h 

P 	 oligil>lo Contrat Government einployoes postod in the r'ortli.Estern Region Andaman & Nicobar isIand 
mid LaksitaiJweOl) Is(aiids. In aitinl niodihiculion of,tlwsoordwU. Licoitco Fee lot (Ito accoinrnQdiIpn b 

 04 
lull iud will i.iu tucuvorutilu at II to t11iticabhu nottiial.uitus in cases where (lie accorriinodatiOil is eIow 
tyw to which thu employee is eittiltcd to and at one aiiil a (tall tiitics (Ito applicattu normal roIosln casi 

wi let u thu ci ilflleii type of occullioluuiliull has beumi m utea iud. The facilily of roiw thou of Goetituicttt 

,Ic(:liliiiIK)Il , IIK ) il td tim li.l ;1itiuii at itt1iiu will nlo Ito ncl;iii,sihilii lot a Initialt of ilireti ylitils hdyoitd tlit$ 

1iiiiii:,1iIiIu 1iiiuU ha i elmttiutm oh Guvuittirtulil eceosttt,iudulioii 1irctcisiiud itt thu flubs, 

(x) House Runt Aflowalico for EmployouS In Occupation of Hired Privato Accommodation 
w uidis cóntiiriod in this Mutishiy's O.M. No. iiOi1/E.lt(Ll)/U4 dated March 29, 1984, and extended 16 

11  
this Miitit.ti y's O.M. No. 20014/I Lti U.IV/E.11(U) dutud Docwribei 1. 1900. shah continua to be ppUcable.. 

(ii) hletcution of Telephone Facility at the Last Station of Posting 	 I 

As provided in this Ministry's O.M. No. 200 	6/86E.lY/E.Il(B) dated December 1, 1988, Central Gvernmrd 

oiiiployc'eS who are eligible (or te s iduritiaIteiCPIiOIies may be petittilted to relain their residerthiaUaIephO 

at thtir.lt statioti of posting, piovided the ,eiitul and all otliw charges are paid by the concerned llltwfoyd o* 
IhetitestIves. 

- 	 I 

(xll)Medlcal FacilitIes 
F,.st ittli 	otid ii lu uligitila dpuiii.ii its of Contrul (3ovcjmiti toni urtiployces who stay bulsit id tll Ii O pilividwill 

t.laIioit, oh posting cit (lie 
employees heitty posted to thu spucihed lertitories shall continue tab? uhilLJió4 

avail of CGHS fuclities at stations whose such lacililios urU available. Dolailed orders in (his uerd will b 

itti&f t;y the Mit th;try of I feablht & Fatuity Welfare. - 

3 	11w Piuideiit is iniso ptasod to decide (fiat tliesoordws, In so far us they relate to the Cehthrdi overnit 

n1ikyees posted itt the Norft.EaSt0ifl Region, shall also be Dppficblu surutaliS ,nutandis iotht..Clviiañ •Cei4l 

C jovortittiutit •eittpfiyeuS. including Olhicuis of (lie All liudiu Services, puhirU to Sikkirn. 	 - 

'Iliese utdcr 	illiiku elloct IroinAugust 1. 1997.  

litsoIt U.S (it:t uii5 s01V1u9 iii the Indian Audit aud Acçu'uitts Ucpitiiwist are concerned, tItoso 0tdur$iss 

Iler coiiuliatiumi , Wihli the Coiutpltuller and Auditor General of liidia 

Ii 	I 1111(11 veusitIt ttll liflOw, 

(N.SUNDER RA1JAN) - 
Joint Secretary 10 the G0Ve(nlfleflI of India 

All Piiris(iies,'D0li3tt 1 it01 th of the Goveritirierit of India LAS per standaid DisltibuliOn Lisli 

Coiy iwithi usual mnririltor of rii 0 coh)i()&I liwitdd to C&AG, UI SC. etc, - IAs-por. standard g,Ip'ra9ltto1 

Copy also loiwaided to Chief Secretary. Anidatnait & Nicobur Islunds and Administrator, Laksti4dWCep 

I 	 -I 
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PROFOIA FOR REQUEST FOR TRANSFER 	
. ) 

 Name  

 Empl.yee c•de (leave blamk 

 Designation 	.. . çov 

4.. Date of joining 1nCHS 	: O, 	I 	" 
 

5  
Date of joining the organl- z .(. 	_9 _2.•i-ti 

• sation from where transfer ., 
is sought. 	 . 	. 

 Details of the period service: . 

• rendered in ether erganisati- 
• ens including difficult areas . 

like Asam RifléS,Arunachaj. 
pradesh,Andaman & Nic.bar Is- 
lands/Dadra Nagar Haveli,Lak- ASSAM RIFLES 

• 	. 	 . shadweep Islands,Ministry if 
labour etc. . 	

0 

 Reasons for seeking transfer 
(in brief) 	 : 

8 . 
• 

k 	çYY\•¼ 	 ft.- 
Cj ( 	dS 	bJ 	i 

transfer is desired(In •rder 
• 

11 kA 	r  C, 	 I.J.S 	Ji4'tW 
of performance) / 

. 
• • 

. 	 ( Signature of the applicant) 
- 	 Dated s $c 

- - - - - --- -- -- - --- - -   •iw - £ 1JCi•ii £L £LL( 

WHERE THE OFFICER IS POSTED 	. . 

The officer can be relieved with/wjth.ut a substitute in the 
event of his transfer. 

Certified that the inf.rmatin given in cels 1 ti 4 has been 
- verified from recards. 

( Signature if Head .ff.ice/Deptt) 

FOR USE IN MINISTRY OF HEALTH & F.W 	 S  
(DEPARTMENT OF HEAIJTH) 

Request Registered at SrN• 	 •n_______________ 
in the transfer register. 

Transfer rec.nunendedJN.t recommended. 	S.  

If recenaended,whether in public interest/at his own request. 

4.' 	Place if new posting 	:• S 



,<2) 
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From : Dr. Sutapa Sikdar 
W/o.Nr.B,K. Pal 
H.No. 42/Sect.4, 
Urban Estate, 
GURGA-122 001 (HRY) 

.6-th---tjber, 19 9 

The Secrethry 
Govt. of India, 
Ministry of Health & Family Welfare, 
Nirman Bhawan, 
NEW DELHI 	 ) 

Sub : Application for transfer to C.G.H.S., Gurgaon 
from Assam Rifles -A.R.T.C., Dirnapur____ 

Sir., 

This is submitted that I have been appointed as a Medical Officer, 
C.I-i.S,-I, under Assam Rifles on 20.1.94, since than I 
stationed at A.R.T.C., Dimaputrir, as now my husband has been 
transferred from Calcutta to Delhi, hence he has shifted to 
Gurgaon with my son. Also at Gurgaon I have a ailing father-
in-law. As there is no one to look after them, so if I am 
transferred to C.G.H.S., 'Gurgaon, I shall be able to look after 
my family and as wll attend my duties, So, Sir, I request you 
to please consider the same and issue the necessary orders. I 
have 	 sent my request for the same to my H/Q., Assam Rifles, 
Shillong. I shall be highly thankful to you for this act of 
kindness. 

Hoping for a favourable consideration. 	 N 
• 	. 	. 

Thanking you, 

Yours sincerely 	
. . 14 

(DruLa Sikdar) 	 ... 
Medical officer - 
Assarn Rifles,(V\Rl 
Dirnipur 

To, 



I ,  
Ii. if. 

To 
The Seoetery, 	 / • 	
Govt of Xndia 	

\ Ministry of Health and PEmily Welfare  • 	 Njzan Rhaway 
Now Delhi 

I Through Proper Channel 
 

Sub : Pray.r for choi, station posting at C.G. H, S New Dalb (Ourgaori)/ G.N.C.T of Delhi/c.c.ri.s 1 anpur, undr offia.'4 
memorandum dated 14 Doe 83 issued by the Govt ofXndish 1 . Ministry of f inane., 

y 
Sir, 	 'p 

With due respect and htb1e submission I beg to put (sorofl followjn few line f or your kind consideration and action please, 	 • • • 

1 I wa appojned as media officer is..x under DOR on  20 Jan 94, SInce then I had posted to ARTC and a Dimapur about a year and half and leter to ARTC & 8, Diphu for 3 yrs!, 
After that I' had posted to 29 Assm Rifles in Kohjj&. N*th.li.rwi On 16 Tim to - 	 - - Ftesently - -- 	, 	

worxtng here: I have eo?npleeed more than six yrs of service under Aesam Rifle, in North..East region s ' 

$ir my husband is a patient of I.H.D and diabetic, and 
	' unabl, to look after our only eon master Sikram Pal eged 

12 years (apyoa). My eon is staying at Ourgaon with my 	'. inlew., who are very nged and has chtoj illnes 0  Ther• 
is no one to look after them as my husband Is posted in 
Calcutta in private job, so if I am transfer to C.O.1

0
5 De1hj' (Ourgaon)/*3jp,c of Deihj I 

shall be able to look after my 
family and as well as attend my duties;' 	 • : 

8jr, before also I had put application for choice posting. •  to DOAR in Aug 95 whIch has been return back from MS Branch 1  DOAR.eayjng 
that after completitlon of three yre servic, it 

will reconsider 0  80 in Sept' 97 I had applied for choice 
Posting out aid. Assam Riflei in Sept' 97 through proper 	•. channol, 

I am entitled to choie station posting in any of the plaae merjtjçnd ;ibove in term of of fice metnorandu m,o 	 ,• 20014/2/83/E IV dated 14 Deo 
83 and also under M,No P Wo XX ; (2)/97..II(E) 22-79. 

Hopinç for a favourable consideratjo 	
I 

Thanking you; 

Your is Sincer&y, 

, 	1/Th. 
( Dr (Pire) utapa Sikdar ). 
SMO(cHs) 
W/OMrRKpa] 

Dated j) 4 Apr 2000 	
29 Assepm Rifles 
C/c gg APO 

e 
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/ 
29 Assam Rifles 
C/c 99 APO 

I s 1101 2/A-143/200O/25- 

fleadua.r.terg 
Nagaland Range(South) 
Assam Rif les 
do 99 APO 

7-Apr 2000 

FWD OF APPIIICATZON 

Application for posting in respect of 
r(Mrs) Sutapa Sikdar, SMO(cHs) of this unit is fwd herewith in quintiJpjjcate duly recommended by the 

Conimaridant fr your further necessary action please. 

(S S1al) 
Maj 

End. : 10(Ten)only 	
Adjt
for Coindt 

NOO 

çpyto :- 

Medction( Internal) 	- for info alongwith a copy of 
subject application please. 

Z mg/* 

Fj 

/ 

1. 
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